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Mr. Siddharth Banthia, AR for Financial Creditor
Class CA

ORDER

CA-1225(PB)/2019:-

Objections in the form of CA No. 1379(PB)/2019 &
1830(PB) /2019 have been filed and copies thereof have also been
furnished to Mr. Bhatt, learned counsel for the RP. Likewise,
objections have also been filed by Mr. Jain on 16.09.2019 and a copy
thereof has also been furnished to the counsel for the RP.

Objections in the form of CA No. 1363(PB)/2019 have been filed
on 04.07.2019 however, learned counsel for the objector states that
a copy of the same shall be furnished to the counsel for the RP during
the course of the day.

List for arguments on 10.10.2019.

All other applications be listed along on 10.10.2019.
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PRESIDENT

el
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